
In the Court of the Vacation Sessions Judge, Theni.
Present: Thiru. S. Gopinathan, B.Sc.,B.L., 

         Vacation Sessions Judge, Theni 
Dated this the 17th day of May 2023

Crl.M.P.No.270/2023-In-
C.A.No.06/2023
S.CNo.28/2016

 (S.C.No.28/2016 on the file of the Assistant and Sessions Judge, Theni)

Keralakumar @ Paramadurai                         ..   Petitioner/Appellant/Accused 
                            -Versus-

State through the Inspector of Police,
Theni P. S. in
Cr.No.413/2013
U/s.392 r/w 397 of IPC
       and 27 r/w 28 of Arms Act                          ...   Respondent/Complainant

      This is petition coming on this day before me for hearing in the presence of

Thiru.  M.  Chokkar,  Advocate  for  the  Petitioner/Appellant/Accused  and  Learned

Counsel for the state, this court passed the following:

ORDER

This  petition  filed  by  the  Petitioner  U/s.389(1)  Cr.P.C.  the  petitioner  prays  to

suspend the execution of the sentence to undergo seven years rigorous imprisonment

for the offence U/s.392 r/w 397 of IPC and fine Rs.2000/- ( Rupees Two thousand

only) in default further undergo six months simple imprisonment and undergo five

years rigorous imprisonment for the offence Section 27 r/w 28 of Indian Arms Act

and  fine  Rs.2000/-  (  Rupees  Two  thousand  only)  in  default  further  undergo  six

months simple imprisonment passed by the Assistant Sessions Judge (Sub-Court),

Theni against the Petitioner/Appellant/Accused on 21.04.2023 in S.C.No.28/2016 and

enlarged his on bail till the disposal of the appeal.



..2..

  Agrieved  with  the  judgment  and  sentence  made  by  the  trial  court,  the

petitioner/accused/appellant had prefered an appeal before this court and taken on file

in C.A.No.06/2023.

The Learned Counsel for the state taken notice and he strongly objected to

suspend the sentence.

The petitioner paid the fine amount of Rs.4,000/- (Rupees Four thousand only)

for the offences and he prefer suspension of sentence. Now the petitioner has filed

this petition to suspend the sentence till the disposal of the criminal appeal.   

Hence,  this  petition  is  allowed  and  the  sentence  of  imprisonment  alone  is

suspended  till  the  disposal  of  pending  appeal,  on  condition  that  the  petitioner  is

enlarged on bail on executing a bond for Rs.10,000/- with two sureties each for a like

sum to the verification of the Learned Judicial Magistrate, Theni since the Assistant

Sessions  Judge,  Theni  is  on  vacation.  After  verifying  the  sureties,  the  Learned

Judicial  Magistrate,  Theni,  shall  forward  the  surety  verification  records  to  the

Assistant Sessions Judge, Theni and the Petitioner/Appellant/Accused shall  appear

before this Court on 01.06.2023.

 Pronounced by me in open Court this the 17th day of May 2023.

              
      Vacation Sessions Judge,
                    Theni.

Copy to
1. The Assistant and Sessions Judge, Theni.
2. The Judicial Magistrate, Theni.
3. The Public Prosecutor, Theni.
4. The Additional Public Prosecutor, Theni.
5. The Petitioner’s through his Counsel.
6. The Inspector of Police, Theni.
7. The Superintendent, Central Prison, Madurai.
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